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NUK &ND 

29.3.90 	 Mr P Sivan Pillai for the applicant. 

(5) 	
ME MC Charjan for the respondents. 

Heard.. Admit. 

Respohdents to file counter affidavit within 

5 weeks and serve copy on the applicant who may file 

rejoinder, if any, within 2 weeks thereafter. 

I 	
List •before DR for completion of pleadings on 

The applicant has sought for the interim 

relief. In the circumstances of the case, the prayer 

• 	 cannot be granted. 

H 
1.wz 	 29.3.90 

Both sides are represented through counsel. Tine 

•

till 216.90 granted to file reply, if any, as prayed for. 

lie  

25.5.0 

TWZ 

• 	 Both sides/resented through counsel. 	Time
are  

till 24.7.90 granted to file reply, as .prayed ?or.  

21.6.90. 

Ttjz * 

The applicant is represented through counsel.. 
None appears for the respondents. Time till 27.8.90 
granted to file reply, if any, as a last chance. 

7A 
24.7.90 

TWZ 

Both sides are represented through counsel. 
Time till 12.10.90 granted to file reply, if any, as 
a last chance, as prayed for. No further adjournment 
will be. granted for the purpose. 

27.8.90. 

f.1h9O TWZ 

Both sides are represented through 
counsel. Time til.l 12.11.90 granted to file reply, 

c) 

	

	 as a last chance, as prayed for. No further adjournment 
will be granted under any circumstances. 

12.10.90. 

7 	 . 	•. 	.. 



None appears for the applicant. Respondents 
are represented through counsel. Reply has already 
been filed. Time till 10.12.90 granted, to file 
rejoinder, if any, as a last chance. 

I t ~~ 
12.11.90 

IN 

None appoars for the 5Tpl1CCt. es:.iond -
ents ore rereee ntud throuh.. coun9ei. Rejoinder 
hasnot beon filed so for in spite of the tirne 

:o granted for the purpose. Hence, ,ste for nearing 

Fry 

b.fure the court on 16.1.91. 
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9PM & AVH 

Mr Sivan Pillai for applicant 
Mr MC Cherian for respondents 

List for Linal hearing on 26.3.91. 

- 	 14-2-91 

391 	 SPM 4A 

r1r.1v.n Pjflaj 	40  for the applicant 

Nr.TA Rs,an 	 for thc Ravondonts 

At the request of the lssrfled counsel for the 
per tLs, list for final hearing on 19.4019910 

26.3.1991 
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3.5.191 &MJN 

P1r.Svan P -Ulai 	fa r appints. 

Charian 	?r 	espndenta. o  

Heard the FOUnSOI for th-9 parties on fP • 

3784/91, 	In vieu o 	ha 	been etatd In the 	P, 

we direct that the -ease be i;istod 

n 11.6.1991, 
/ 

SPII&AVH 	-• 

Ilr.53.van Pillai 	- for appint. 
• -- Mr.MC Cherian 	- 	for 	res. • - 

At the request, 	list for further 

direction On 21.6. 1991. 	 - 
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Heard in part. List for further arguments on 12.9.91. 

11.9.91 

12.9.91 Mr.Slvan P111a1, Mr.TRG Warrler,Mr.MC Cherlan &mrs.Dandapanl 

Heard in part. List for further arguments on 13.9,1991. 

13.9.1991 	Mr.Slvafl PIILai for applicant 

Mr.TRG Warner with Mrs.Dandapani and Mr.Cherian. 

Arguments concluded. The learned counsel for the respondents 

wishes to file a written argument within two wees with a copi to the 

learned c&insel for the aDpllcant who would file reply arguments, If any. 

within week thereafter. It is mate clear that In case no written arguments 

are filed within two weeks, the same will not be accepted later on and 

4hat the case will be decided on the basis of available documents. 

Judgment Reservd. 

• 	13.9.1991 
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